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gﬁis‘ﬂ-: CENTRAL ADMINISTRATIVE TRIBUNA
' PRINCIPAL BENCH: NEW DELHI

0.4.N0,268/95

. Negw Delhi, this the 23rd day of August ,1995
Hon'ble Shri J.P. Sharma, Membaer(J)

Hon'ble Shri B,K. Singh, Member(A)

1. Shri Gela,s/o Sh, Chuni Lal ‘ o
2, Shri Balel Sinmgh s/o Sh,. Badle Ram
3. Shri Roop Chand s/o Sh.Chiranji Lal

4. Shri Mobhan Gulathi s/o Shri Behari Lal
L ' e

5. Shri Dharam Pal Dahiya s /o Shri Suroop Singh
6+ Shri Prabhakar s/o Shri Parbhat.S,

7. Shri Pale Ram s/o Sh. Manhanti Ram
8. Shri Ramji Lal s/o Sh. Fakera

9. Shr; Khacheru s /o Shri Gadlu

10, Shri Take Chand s /o Shri Swroop

Al)l are working as Mazdoor in
the off ice of Statiocn Health )
Organisation, Unit,lLal Kila,Delhiy oes Applicants

By Advocate: Shri V,P, Sharma

Vs

1. Union of India
through the Secretary,
Ministry of Daefance,New Delhi,

2. The Director Gensral of fledical Services,
Ministry of Defencs,L. Block,New Dglhi,

3. The Director.of Medical Services,
Army Medical Corps,L. Block,Neu Dalhi,

4, The Commanding. Officer, .
"Station Health Organlsation Lal Klla,

Delhi-6, s s:+ Raspandonts

By Advocate: Shri B.K. Aggarwal -
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Hon'ble Shri J.P..Sharma, Member(J)
The applicants ars working as Mazdoor in the

4

offi?e of Séation Health Organisation, Lal Kila,Delhi, |
| ) Their date of apﬁointment to the post was shown in

Annexure R-2 filed by the applidénts. Howsver, the
respordents have also in the Annexure R=2 given the
date of appointment and that date of appointment is
not disputed by-thas counsel for the applicant., The

h .

’ respondents have also given tha date of reaching the

maximum of the Scalp.in the next column and in another

column the date-of gfanﬁng carser advance scheme has

also been given against sach of the applicants except

Shri Ramji Lal,“ppl;Cant No.,8. The appliC;nts have

claimed ¢8itu-promotion in the pay scalse ;F Rs.800~1150

from the date of.their entitiemant i,e, 1.4,.91.

However, the respondenté in Annexurs R-2 annaxed

with the reply, the date of entitlsment is s houn

different sgainst eacﬁ of the applicants except

Shri Ramji Lal." Wa also find that in Annexurs R-2

S/Shri Ramji Lal,Khacharu and Tek Chénd,ﬂpplicant

L3

Nosg8,9 and1Q have already been appointed as Mute in

¥

the scale of 5,800-1150 from 1,4,91,1,9.92 and

+8.8.,94 respectively, The relief claimed for by

the applicants jointly in this application on

is
. :
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entitled for pfomotion in situ in the shape of granting
the pay scaie of B,800-1150 w.e.f, 1.4.91 on the basis of
Govt,of India's O,M, dated 13,9,.,91 and O,M, dated 6,11.91
anngxed to the 0,A, as Annaxgre A_6 and A7 respectiuaiy.
It is alsa claimed that thé respondanﬁs may be directed td

’ . f
act upon their own 0,M, dated 13,9,91 and 6.11,91.

On notice the respondants filed their reply.

Though in the reply varisus -averments made in the-

application are not squarely admitted but alonguith this

Coﬂt .
counter Annexure R-3,4xan have bean filed. This 0,M,

dated 16.1,95 was issued in the form of corrigend;m
making certain corractioh‘in the letter dated 18.,5,94
ralatiﬁg to Carger Advancemént'of Group 'C' and Group 'O¢
that
employees retaining/in situ promotional scgla for
Group 'D' posts of Ward Sahiyika would be m.eoo-11éo.
On 13,7.95 again an amendmeant Haé been made for making
certain entries at S.No,2 and 16, HAgain 0;1 18.').95,
further given a consolidated order where in para B_it
is writtan that nou these categories u;ll gét p;umotion
in situ in the next higher grade Bvailable to them in -
thé normal linq/hiararchy of promotion. in the grads of

s, 1200-2040 and %,800-1150 respectively if they fulfil the

conditions as laid down in the Ministry of Finance

. (Department of Expenditure)o,m, No.10(1)/E-III/éB dated .

13.90910

_— A




The applicants have also filed the réj;inderg Whan tﬁa

case camg up for hearing, the learned counsel Shri V,P, .
)

Sharma gave a sfatement that the cass of 'the applicants

ba digposed of in terms of Annexure R3 fjiled by ths

rsspondents. The learned Coupsai Shri B,K. Aggarwal for

respondents also Sstates that Annexure R-3 still has the

1

fofce and the scale mentioned therein can be granted as
per the aforesaid .M, to the applicants, Shfi V,P,
Sharma, Houévar, states tha; inspite of this ietter of
18.7.95 the applicants have ‘not been favoured with the
grant of aforesaid écala of situ promotion and considar-

ation of the higher promotion in the acale of f,800-1150,

In view of the above statement of the learned
counsal of the parties, the applicatioﬁ is dispoged.‘
of in terms of the U.H. Fiied as Annexure-R-3 datad
16,1,95,13.,7,95 and 18,7,95 with the direction to the
respondents to grant applicants who have not been
grantad in aitu.promotion in tpa scals of ms,800-1150
as they fall within the ambit and scope of the aforesaid
0,M, as concaded by the Isarned counsel.For rsspandants

S

Shri B,K. Aggarwal, The respbndents to comply with the

‘above direction within a pariod of 3 months from the

datae of rece ipt of copy of the order. Cost on par ties,

6}) ' . ’\‘\\g\!’ VN,
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(B.K, SINGH) . (3.P. SHARMA)
MEMBER(A) MEMBE R(J)
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